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the central adwinistratiue tribunal
principal bench : NEy BBHl

O.A#No*2722 of 1992, O.A.No.2763 of 1992,
O.A.No,3l96 of 1992 ond 0«A.No»172 of 1993,

Dotod Now Delhi, the llth of ^ril, 1994

Hofi|ble ttr Juetice S. K. Dhoon.Uice CheiroeniJ)
Hoh hie Mr B« K. Singh,Meoher(A)

0>A*No.2722 ef 1992

Shri Muneeh Kuoar
S/e Shri Chete Singh
R/e A-12a Serojini Neger
NEW DELHI

By Advecetes Mre Rani Chhadra

UERSUS

1• Union of Indi^
through ite Secretary
Minietry of CowKmicatien
INipartoent of Telacooaunicetion
Sanch^ Bhawan
NEW DELHI

2« Sub Diviaional Officer
Telagrapha
DEHRADUN

By Advocates Nomi present

0»A»No.2763 of 1992

1* S^i Raoeeh Singh Panwer
S/e Shri Champa Singh
R/o 1228, Pratap Nager
PaharganJ
NEW DELHI

2* Stui Aner Singh
S/o Shol Shiv Mohan
R/o 251 Majpur
Sh^dara
NEW DELHI

3* Shri Balwant Singh
S/o Shri Dulara
r/o 251, Majpur, Shahdara
NEW DELHI

4« Shri Maiku Lai
s/e BIwllu
R/c 251, Mojpur, Shahdara
NEW DELHI

By Advocates Mre Rani Chhabra

WERSUS

1* Union ef India
through Sacretary
Minietry ef Connunication
Deptftnent of Tala«:o«aunication
Sai^htf Bhawan
NEW DELHI

•7

• •• Applic ant

••• Reapondante

• Applicante

Contd*•*2

i



-2-

2. Divisional Officer Teleoraphs
Gop«shwar, Chaasli,
Garhual(U*P,)

3. Divisional £hginsar Telegraphs
Srinagar
Garhwal(U.P.)
Aosistant Enginasr
^•*iPol Cabla Projecb
Tolsphonss
Raerki

5» Divisional Engineer Telecoo
Ceaxical Cabla Project
Now Delhi

By Advocate: None present

0«A»No.3l96 of 1992

Shri Virendra Singh
S/e Lallu Singh
R/o Blodc No* 18
House No*:366 Barsarsthi
Lodhi Colony
NEU DELHI

By Advocate: (teSi;Raoi Chbabra

VERSUS

1* Union of India
through its Secretary
ninistry of Coooiunication
Departnent of Telecoaoiunication
Sancbar Bhawan
New Dslh^

2* Aasiatant Engineer Telecoa
Goaxical Cable Construction
26S, naatsr Tars Singh Nagar
Dalandhar

By Advocate: None present

• •• Respondents

••• Applicant

0»A* No*l72 of 1993

Shri Laxntfi Singh Rsna,
S/o Shri nahsndrs Singh Rons
R/o Rsghbir Nsgar
B*III ^2^ Gang, House No*478
New Delhi

By Advocate: Hrs Bani Chhabra

VERSUS

1* Union of India
through its Secretsry
Ministry of Coooiunication
Departnent of Telecoaaunication
Ssnchar Bhawan
New Delhi

2* Diviaional Engineer Telephones
Dshradun

3* Sub Division Officer
Phones
Dshradun

By Advocate: None present

# • • Respondents

••• Applicant

••• Respondents
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ORO£R (Orai^

(Hon'ble Mr. Justice i>*K* Oh«on» WC(J)

^0

. _ MPfiS| The prayeiemade in these applications I sieiiar.
Thaw ha»a bean heard tosathar and, . ate bain# disposed
of by a conmon judgeent.

2. In each of these cases the principal prayer is that
orders of the respondents, either written or oral, terui
nating the services of the applicants, > being illegal,
AteMRm the mmm ea^ be quashed. Further prayer »ade
is that the respondents nay be directed to take the

applicants back to work.

3. In O.A. 2722/92, the applicant alleges that he worked
with the respondents fron November 1966 to July 1987. The
applicant in 0* 3196/92 clai.s that he randarad sarsicas
a.th tha raspondanta batuaan July 1987 and Octobar 1988.
Tha allagation in 0« 2763/92 is that the applicant No.1
randarad sareica uith tha rasppndants ragularly fro. bo..
1978 to Sapta.bar 1981. October 1982 to June 1983 a„d
No.a.bar 1983 to June 1984. The applicant. 2and 3ear.
racruitad in January 1981 and Juna 1981 raspactiaaly.
Tha applicant bo.4 in thi, 04 uorhad uith tha raspondanta
rro. *u9u.t 1978 till January 1981. In 04 172/93 tha
.llagation is that tha applicant „
«oH<ar uith tha raspondanta fro. Juna 198S till July 19,7.
4. ya ha.a considarad all thaw applications carafuUy
and ua find _ that an of tha. ara liabla to be
rajactad on/,wound of li.itation. bo satisfactory
explanation has been offarari 4.w•aan offarad by tha applicants i„ aither
of thasa applications for tha inordinata dalay in
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approachini thi« Tribunal,

5. However, like any citizen of fsi.1 w^<,xzen or this country, the
-PPlicant. conpid.„d for fr..h

recruit fresh casual labourers, if otherwise the
applicants are eligible,

6- With thes. obo.roatioh. th... oppzication. ar.
-i..i.a.p. hpt azthout an,

y P«»3.d on 22.10.92 in 0« 2722/92
autoeaticaiiy stand vacated.

y^^.K^Ohaon )Vice Chairaan (J)

vpc


